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THE VICE-CHAIRMAN (SHRI V.
l\!ARAYANA‘SAMY) Now the discus-
sion on the Railway Budget is over. The

hon. Minister will reply to the discussion
later.

Noyv we will take up the Statulory Re-
solution and the Bill together.

[RAIJYA SABHA|
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I. Statulory resolution sceking disappro-
val of the National Thermal Power
Corporation Limited, thec National
Hydroelectric Tower Corpuration
Limited and the North-Eastern Elec-

tric  Power Corporation Limited
(Acquisition and Transfer of Power
Transmission  Systems) - Ordinance,
1993,

H. The National Thermal Power Corpe-
rafion Limited, the National Hydro-
eleetric Power  Corporation  Limited
and 1the Norih-Eastern lleciric Power
Corporation Limifed (Acquisition and
Transfer of Power Transmission Sys-
fems) Bill, 1993.

DR, JINENDRA KUMAR JAIN
(Madhya Pradesh) : Sir, 1 beg to move
the following Resolution :—

That this House disapproves of . the
Wational Thermal Power Corporation
Limited, the National Hydroelectric
Power Corporation Limited and the
North-Eastern FElectric Power Corpora-
tion Limited (Acquisition and Transfer
of Power Transmission Systenisy Ordi-
nance, 1995 (No. 10 of 1993) promul-
gated by the President vn the  8th
January, 1993,

Sir, 1 have very serious reasons for
moving this motion of disapproval. The
first reason that I would like to point out
is that we are opposed to the ‘Ordinance
raj’. It is an ordinary piece of !egislation.
You should have come to this House i
a normal manner. Sir, this legislation was
introduced in Parljament in  ovember,
1992.

I know, the hon. Minister is going Lo
come out with the standard answer thit
they could not get it passed becausc of
Ayodhya. The entire insfficiency of the
Government can be attributed 1c- the build-

ing of the Ram temple at Ayodhya... t/a-
lerrupticns) . ... to cverything. But the

fact remains, if you read the Statement of
Objects and Reasons which was p:epared
by his predecessor—who is not as suave
and urbane as our present Minister is—
that he had written clearly that the whole
arrangement was to begin fiom 1st April
1993. So, there was time., Then, where
was the need to issue an Ordinance on 8§th
January ? This is the question 1 want to
pose here.
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The second point that I want to strongly
decry is the manner in which this public
sector Corporation has tried to treat its
employees, its work force and its execu-
tives. Sir, in our zeal to modernize the
economy, we are losing touch with some
of the original values which have beeu
very dear to this counitry. I am opposed
to Lic spirit and the manner in which zhis
Ordinance has been brought about, both
on humanistic considerations and lecalistic
considerations.

Sir, let me point out that this National
Power Transmission Corporation which is
now renamed as the Power Grid Ccrpor--
ation of India, was formed in 1989 and its
operations started from August 1991 after
a mass transfer of managers, executives
and workmen from the NTPC. Subsequ-
ently,, work force was also taken from the
NHPC and the NEEPCO in November
1991 and December 1991 respectively. But
the important point here is that no consulta-
tions were made and no consent  was
taken of the employees of these Corpora-
tions. They are citizens of India and
this is a public sector Corpora-
tion operated by the Government of India,
We ought to respect the people working
for our public sector Corporations. You
cannot treat them like slaves. I wish to
express their anguish. 1 know the sensiti-
vity of Shri Salveji and 1 wish to quote a
small couplet which was written by a
trade union leader. Sir, a Corpotation was
beirg handed over from the public sector
to a private sector company. There was an
agitation and this trade union leader was
shot dead by the police. But, just before
he was shot dead, he had written a small
couplet which expresses the anguish of the
working class of our country. He said :

oy Y & vt P fa @
waga g fr e @i,
mware & T wr o e A A,
g I g Fy fam @ daw
Sir, I wish 0 know from the bou. Mini-

ster © did he ask the employees, did he
take their consent ? Should we not. have

taken ‘those human beings also; thoSe Who
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were working in these Corporations, along
with the assets? It may not mean much
to the makers of modern economy but our
party cannot forget that we believe in a
humanistic economy. Our party always
believes in humanizing the economic re-
forms and T feel that this sort of an action
on the part of the Government that they
do not consult the employzes, lacks huma-
nistic consideration.

Sir, there are legalistic  considerations '
also, and: they came to the surface when
the various employees’ federations  and
associations of the workmen went to the
various High Courts, challenging this mer-
ger. As a consequence of the order of the
Supreme Court, all the cases were put to-
gether in the Dethi High Court. 1 wish to
quote, for the benefit of the hon. Minister,
from the judgment of the hon. Delhi High
Court. T quote :

“The position in law is clear that mo
employee could be transferred without
his consent from one employer to an-
other. Law is now well settled . that
any dismissal or removal of an-emplo-
yee of a government company. Or COf-
poration, without giving him an oppor-
tunity t0 be heard, is perse discrimina-
tory and opposed to public policy.”

This is the interpretation of the Couxt.
Then, Sir, the Court has a Limitation. - The
Court cannot challenge the policy decision
and Judgemmt of the Government. -‘That'is -
why the . Judges said, and agein from
the ;udgemam I qtiote : -

“It is not for the learned court to deci-
de, fll-equipped as it is, the rival con-
tention as to the wisdom of establish-
ing NTPC. The court is not the sole
respository. . .."

But then it laid hope, and it said

“There is @ legislative wing also to correct
the errors of the executive and to direct
taking of remedial steps.”

Sir, the Court has agreed with the’ capfeg-
tion of these employees that law is on’
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side and that their consent needs to be
taken. But the court does not have a juris-
diction, and it expressed the hope that if
injustice is done to the employees, the legis-
lative wing, that is, this Parliament would
do justice to them. But, how can you do
jusiice to them ? You came to this Par-
liament with the help of an ordinance, and
the majority of the ruling pacty will gueaia-
ntee that this Ordinance will be converted
into an Act, that it will be passed. So,
please, while you are dealing with the citi-
zens of India, give them what their humani-
stic view is and give them what their legalis-
tic view is.

I would like to make a categorical state-
ment of my disapproval that the (ransfer
of employees from the NTPC to this Grid
is not in keeping with the traditions that
this country has always respected.

Sir, I have another reason, the third rea-
son.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : last one.

DR. JINENDRA KUMAR JAIN : Yes,
the last reason because another person from
my party will speak. 1 have been very
brief, you will agree with me, Sir.

THE VICE CHAIRMAN (SHRI V.
NARAYANASAMY) : Yes.

DR. JINENDRA KUMAR JAIN ; Sir,
what is the essence of this Bill ?

This Bill seeks to create a company for
monopoly trading in bulk electricity. Ts it
right, Mr. Minister, that the Bill secks to
create a company for monopoly trading in

~ bulk electricity ? My concern is about

who will finallly control or who will finally
own this national, gaint company. My fear
is that this monopoly power corporation of
India will be controlled tomorrow by foreign
hands. 1 am not a pessimist. I see the
writing on the wall. I see the reasons for
this concern and this fear.

If you undertake a careful reading of the
Statement of Objects and Reasons, you will
find that it is not a new decision. The State-
ment of Objects and Reasons circulated by
the Ministry to the Members of this House,
stateg &~ o ’

[RAJYA SABHA]
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“The Government of India toock 2a
policy decision in 1981 to form a
National Power Grid....”

So, it is an old concept. It also says that
the Power Grid Corporation of India Limi-
ted was set up in October, 1989. The
management of this Corporation was taken
over later on.  What is the change now ?
Para' 3 says that the delay in transfer of
ownership restricted to its resource mobi-
lisation efforts both through internal cash
generation as well as by going to the market
for commercial borrowings. It is a question
ol resource imobilisation for this Govern-
men: which compelled them to this.

When 1 started examining this point, I
came across a report in The Financial Ex-
press, which was published on January 12.
It had said that ‘the Ordinance has been
issued as a result of the conditionalities
imposed by the World Bank to extend the
loan. There has been a lot of discussion.
My hon. fiiend and Finance Minister is
laughing that Opposition in this country
sees the World Bank everywhere. When I
wernt deeper into the details I found that
a World Bank mission comprising its own
experts and that of the Asian Develepment
Bank visited India from November 11, 1991
to November 22, 1991. They made various
recommendations and laid down certain
abjectives. I tried to study what they did
here. The World Bank document had pro-
poszd a three-phased programme in order
1o achieve the objectives that they had laid
down. That was a very good reading, 1
have no problem with that. But my con-
cern and fear is that it has come as a result
of the recommendations on the structural
reforms. I shall refer to a particular dis-
cussion paper, which was prepared by the
World Bank on the NTPC. It is dated
17:h November, 1951, It was prepared by
the visit of the World Bank. They have
discussed organisational and ownership
structures prevailing in varions countries.
So, the Indian failure or the Indian re-
modelling has been discussed in view of
some other programmes going in in some
other countries  Which are these
countries ? They include the United King-
dom, New Zealand and Poland. These
three countries are also undergoing restruc-
turing programmes in their power sector.
It is good. We must learn from them. But
what is happening in Poland, which is men-
tioned in the Report ? I quote : “In
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Poland, the Governmeni currenily owns the
newiy established grid company, but intends
to privatise it and establish it as a joini
sector company to iacilitatc privatisation.”
This is my concern.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) Dr. Jain, kindly
conclude.

DR. JINENDRA KUMAR JAIN : |
am concluding, Sir.. This is my last point.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : You said the last
point was your last point.

DR. JINENDRA KUMAR JAIN : You
will kindly agree with me that the House
should know why after all I have a reason
for disapproval.

THE VICE-CHAIRMAN
NARAYANASAMY)
but kindly be brief.

(SHRI V.
. T agree with you,

DR. JINENDRA KUMAR JAIN : Sir,
my fear is that this National Thermal Power
Corporation will become a private or a joint
sector company in the vary near future pos-
sibly with a foreign majority participation.
Aad such a company will have the natio-
nal mounopoly not only in trading of bulk
electricity, bui also in key decision-making
process related to power development in
the country. Tt will dictate the technology,
decide its specifications, control the nume-
rous generating companies attached to the
national grid and diclate terms to the State
Electricity Boards who will be reduced to
ihe status of State-level distributine  utili-
Les.

Sir,. I only need an assurance from the
Hon. Minister. How can he assure this
House that we are not enlering into  a
‘unnel which may lead to the economic
slavery of our nation ?

Thank you very much for allowing me
to oppose this Bill and for moving this
motion for disappraval of this Ordinance.

THE MINISTER OF POWER (SHRI N.
K. P, SALVE) Mr. Vice-Chairman. Sir,
1 move :

That the Bill to provide in the public
interest for the acquisition and transfer
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of the power transmission systems of
the three companies and the right, title
and interest of those companies in the
power {ransmission system situated in
different parts of India, with a view to
developing the National Power Grid to
ensure transmission of power, within
and across the different regions of India,
on a more scientific efficient and eco-
nomic basis and for matters connected
therewith or incidental thereto, as pas-
sed by the Lok Sabha, be taken into
consideration.

This Bill alongwith certain amendments
has been passed by Lok  Sabha on
16-3-1993.

The Power Grid Corporation of India
Limited earlier known as National Power
Transmission Corporation was set up in
1989 in pursuance of am earlier decision
taken to form a National Power Grid. Its
ocher main objective has been to bring plan-
ning, construction, operation and mainte-
nance of all Central Transmission systems
under the unified control of one central
organisation for achieving better coordina-
tion and efficient operation. - !

It was also decided to transfer the power
iramsmission systems of the three companies,
namely, NTPC, NHPC and NEEPCO to
ihis Corporation. Pending completion of
various formalities, the management of the
said power transmission systems of the three
companies was taken overby POWERGRID
with effect from 16-8-91, 19-11-91 and
14-11-91 respectively along with the asso-
ciated employees who were transferred on
a permmanent absorption basts.

Wiih o view to implemenling the objec-
tives mentioned earlier, with the approval
of the Cabinet, a Bill wus introduced on
November 30, 1992, in the T.ok Sabha but
the sume conld not be 1uken np for consi-
deration.

PDue o non-ransfer of the assets the
POWERGRID was unable to mobilize its
internal resources and in view of these cir-
cumstances it became necessary lo give
irnmediate effect to the provisions of the
said Bill by way of promulgation of an
Ordinance (No. 10 of 1993) dated 8-1-93.
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As the Bill was pending before the
House consequential amendments have
been put up with the Bill, alongwith the
Statement explaining the
which necessitated immediate legislation by
Ordinance.

Wiih the passage of this Bill, the de jure
transfer of the assets will enable the Cor-
poration to mobilise resources including
external borrowings and collect revenues
independently resulting in a more effective
and efficient performance to achieve the
aims and objectives speedily. As already
stated this Bill along with amendments has
already been passed by Lok Sabha on
16-3-1993. I move that the Bill be taken
into consideration.

The questions were proposed
f

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Shrimati Kamla
Sinha. Madam, your party has been allot-
ted only (hirty minutes. There are two more
speakers. Therefore, you adjust your tim-
ing accordingly.

sfradt wwwr fagr (fREw)
ITOATLET WEEA, § TH  FEguw F+
fadw s ¥ fag @t g g1 gmit
9 FEATT A ATAT AT F FIA gUED
ZETEr AT AT A & AT AT FCFET
g 7z Fewr dEA g R oag fagas
ofac aman war 5 oS JwEd 969w
araT woieE fafags, Fmae s
vdfegs aEv wEivem fafads #@iw
T udfeErd @Y e
fafeee %, zawr afawew wv frar
o wE At # oA o JwEyd
qrax fag =T wg) AT WEr
TeeT 7 Far v @y arw & fafaws
T § erafAwa gen R a9
gfbe |/ o1T oOT® AT F FIC A7
fey sty fRAsdE SEw agw
aewl g afra = fagaw v TRd
¥ @E ag aai1 dI9Qar g g fagas
Fga § oA @en faqar w=er o}
T g fF Aer amegaa g oW T
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g1 sEF ;EL @ FYowviaw
waaar #1 & @ f1 a1 0
THH NG S FW FW 99 AW G,
g1 wiasy gfafeaa s Fram &)
™ fqgas & maw oEr S| § W
figraa  mmafasw= § 1  agea, @
HISH TT -0 T TGAr =T8T |
uF ar ug fF = fagas & #gr qww
t 5 afgugw F&  @uw @A
TS T uded 1 fEEr snoam
oY wHEE & fAar Sremr v SeE
aw I FA1 gon, fF@w oaw
gfgggw T svoar ? 39 S #®
ETE F JIT HS TE¥ Fgl AT |

Fafadist F1 @1 M, TR AT
H off 4g7 @®IE ¥ TV TG T
g | WEIRy, AT W7 EedT wwar g ar
FETA & &7 % A9l g AT I
FT FT AT 91T 7 AT 9 %
FEATE FT SEAATT KT TAH A1 99
hT TA FAA & | FAT IJE
fFar STETT, 77§ SEAT AED g
IEF WK A Wt wHIE A Ag AAF G
ENAUCT

wgRy, &g W gw faar fawm F,
fsa1 aqrET F fgFE TR FT GHAr g |
faa &7, SHATHT FT UF HiET geqIa
THIEHET & TET WY A A| Hed
3 f AT § qUET SAduT A aga
aHEaT § 1 TREEEET WiE 2, V-
FAfoa wig 2 afsr % =@fFes
qrEY BY A1 AE qET g, ;O oqad
il gAY FT GE WEAT A ITAM
g FEET WT SES T gATR
Bop A fawme A off fruin @ am weE-
faa & T wiel 9 fawe wwwr g
2w dw F Sfags wF 7
FT AMAMAAE A g1 AW ;AT
I § 99 A W & fFwm f
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ofa waFr T % qaF FH fraein o
g FE-wer q¥ g fawfzard
3 DmAY ST A, e F e
Frag fAg &

g9 feset agi ¥ om0 Ied S
T ) AT ;AT FT AW E | FETA
65 Tfaad ArHE

Natioval Income. it comes from {he
sector, agricultural sector.

A1 WiwTav §F2T W ogAa  fwaer
fageft & g, www =€ F1 o
fqar agiar fzar &, fea fase &
2 HiRH g dEEw § o9Fd W
aq o fFar @ ¢ mreser wmo few
FA-FOIH G BT ®H & 6
I Tt ey 9 787 faw ardr &
feoelt F% X W 9ER FE W
wATE | % g, & fom ufwr & wd
g = ofenr ® wag W g I
ATFT T A JrF2T fesli F AERC
AT TET AT AT FE FEATE | AT &
og feafy @ A% fF Dw =W
T g% @FdY g, UEr § AWy g
A1 W FHT FOHL TAIEAT &K1 FEAT

=vfey |

rural

wgey, faw @er mgl 8 gw €
faar w4l ST A o= offF 5%
ary fem g, W cFAfwa  arfer
& T @ IW AT AR g F oAt
TAR IO & @™ @\ f{u § =7

we have become the dumping cround for
the whole developed world.

TEIET, ATHT I S H IFARE
fedwm w1 @rE A SR I OFE
g, T @i gl W § W A
g WA T Fgi, fGgem= # e |
ATE 98 WA T@E g, A
FLAMI &1 | o/ @AET | &9 7

AR g & 97 § T, A wr——
Erieie (e I E R A o i I
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AT FAF FATT FH F AT gAA
Fori faam & aqr #@mt o §0 gg

e qa? T gAE ¥ fav off i
faar mr €1 ;T feaar st
g7 &« 1.2 fafaay se@ ase
am = Fe11 femn g

HgI3a, TR TEHE KT BIT FT
IS a5 Fal T7 A 57 G FT A9
qae fag Ad €\ go Fo AT g
FAMEE | TT Ol wre-ure aw
g AR e 3T F0F G T oY e
g fEgea §¥ 3w FuF  HeATSee
OSAHT FATFC AT FE  IF FAT KA,
THAT qgI AF | AGET, AT AT
gfs T FwE fam Y @«
HIFEEET 91 o 9@ qqw @ A
HeTH TFo Ao Jlo o F @ oF
qET T & | Al TEEl FAC N 7
T fetad @i @1 @ew
W ? 4§ AwWe 9E fas am F
qE AT 9§ TH FIHIEgH FaHh<
T AT AE FAW FEiFAA A TF
ST g STaT ?

What will be the status of the State
Electricity Boards ?

I AF T A ST X R J949 §,
AU TTEAT T2, AT AAY TAT &, MR
9% 3, TRFT AT FNM ? AT FA A%

gAdn & fagre ¥ diF grEw
LA E | FEE X1 15 AqTe

T aq g, A qF q@ a7 o7Hv |
HIEr ACAA TR T AT g A av-
T FAT A g qIar | e
TR fFaT AT E 9@ q¢, 4 &%
gregsie & | A & fagr @ afwes
gT@dEHT | SEF O g Had |
wrd fam fawet &0 S39¢ <gar &)
IHGET FAT EWIT | TOAT GRS 7%
www Arfe ot §3 gUd &1 7 &
ATEANE AT TET LT § AT |
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AFLOT FGT AT AL ! WITRT TG ZEHT
TR @AY AL HIAT ATRC A7 | A FA_T
AT AF B, T Trvee faww § fF
EHT 3¢ 9 FT qEH § q1E FE FAT
g & wEe & fqu 3w AE 30
#F are AN TH G FT FgAT AR §
fF @ HT AAT AT AEE | TS
for @ uEw wwe § guew e
TN gWHEE FE A8 Fgl @i
TrET SRA & fow STEae srReTEas
FT g I |\ IR Ffeex w1
& Y TATT VS AT G AT | W GET
AR AATE Y | 48 qAA AT
fF Sw ¥ Awwe qae frg o Al
ot & @a feWar d@ #
T OTEFT T AGET B ) FHE
afrer g v f g EW ¥ EWT
e wFE & feafa o@ @ g I
F ST, gErE W w0 fehw WisHAwA,
A ew A faoe @ wiqlw, @9-
gfgrs § fasdr # feafy oT =g
fafere s AR T B R
g oe fRat F g § faw SR
gw oy fafy 7 ofw s o
#E ST IAT FEF SET | HAAIGT
fag st a°8  oF AR TR
AHE ®F 87 TAHCANE FGT | FGHT
g o Wi dfFT AW A gw
SR § U9 g AET ¥ | A WUFT
quTIT a9 ST | ZEET qEaY d9E
Tt g (AT S Fg 9. L.

THE VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY) . Salve Jj is there (o
answer all your questions. You can con-

" tinue.

SHRIMATI KAMLA SINHA : 1 know
Salve Ji is there and T also know that he
is a verv competent Minister and he will
answer my questions, But since the Finance
Minister is the architect of the International
Monetary Fund and the World Bank loans,
1 wish he should have been here. Anyway.

[RAJYA SABHA]
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# qg AT AT § el HElRT &
fFag s SR SRS SOHT W
FE FIA@IE ! AR @TE ol
TiaaEe % T WOHr  GuL FEAT
TfET | T F W AT =ige
FUFAAH FE faduw q@ WY Fx
® | g\ AT AA § fadye aw A @
g | TE AT ATTHT FEA SO 1 AR
al fergea  #7 om SFET ;T 9%
FHT TOGT TG FEN | FIE gE
IO T e we wEe §
FEATE | 9g IO & ww AgT 8
T TAELIRAT R & al § Sraar
qEE g IR SRA e i 9%
AT R EMAT TR § | fFa=t &1 oo
IEFE O fFEAEIE S A S
Fr & AT & ey qFTe wwE e
g ! Ag o qar afsm B Fwee
TEx e &1 FAfEw wnfaEdr w1
ERT 7 9Ed oY wee AwAe o )@ &
FAT T AT W@ § WX o9¥ ¥w ¥
TR AT @ & ITHT fFaai-FFaar s
BN O o1 S &fSie ? g|d ae g
= fagas 51 qife fror oo a1 W@
TEEAETET | do€ 5% &5 a19 S 1A=
Ha gE Fo A7 #, 1.2 fafew
STAL AT, IEAT FAT  HEATENS & |
FIT L THo Ao F¥o  qT& gom IAH
qTT 7 FAT A §AT & A1 JAHT HAT TI-
T, BHTLATAA ATAT iR | T 77
farger fagms o3 & ¥ w9 @
TJAM L AT AF gER WA WY
arfguy s qeft Gaw = fadgaw
T qUiTd FTAT E AT A F@T R
T AAT Ioaq IS JAAT &, T
AT ETT AT § A1 FIT-FIT ST
WH A WE, WAR F & Famn
g0 | T A9 9 Ad 9T ST
SIRCE R
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AEET, T AT F AR H qg FEAT
RN E 5 g ara g (Faesds F
9ra%T FFET H Sl IAS G & HSEIE
FE | B AER RS F 974 A1
T g% o0 W TE qa |1 femm ar
Eredicr G T Sl CHI Sl ree
§q TG AT E | 43 3@ FLFA agq
&t ear wran AR A9 T AIAA W
gAT | ¥ gAF TaAT IWeE Wi B
L X IW F W®T ARAS §
AT Fve FIAT TEAT §——

“In a steady indictment of the coun-

try’s power sector the World Bank

has accused the State FElectricity

Boards, the NTPC, the Power Finance

Corporation and the Central Electricity
Authority of gross mismanagement.”

BT 97 G H FTHT W FEFX  FY,
g W 9@ g, 9% fgaR qwem
W, UTH UT R F § EAW A FL
TF, 73 f73W T FA ¥ g9y Tad
AT 7 g FiA 1qTE gF G &I
H oqarfad e AT Hiqd FEET
%7 asfuq femr ? are feqeam &
84 FUT TN H1 FTMEIAT  FLH FT
sfimre fas faar o) #w0@F  gE
a4 szfes fear ? oam e wEw
Ffaw g GemET SR AR oA fR
Wi d AR ¥ F W g
UG R AAT, T aTE U T
9T |AW | A HIWW A q@ AE
g1 =mfey ot oW & §em § =g
femre sl g 5 wmiHaa o =
T su, ZEEY uT 9T FEE *
T we oy fred 5@ fadas € fasaa
ORAIT g1 T, A 18 AT IqHT
T FFAIFTE FOT 98 IW F AT
@ HF | IEF §F AT HAl Agled
W g $1 997 #X @ IgT =6 A
AU

SHRI SANTOSH KUMAR SAHU
(ORISSA) : Mr. Vice-Chairman, I want to

support this Bill for one thing. There is
29—152 RSS/94
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no denial of the fact, though the previcus
speakers from the other side have not
upheid the necessity of an integrated trans-
mission grid in the couniry, that energy
is a pivot of our development and more
production of cnergy is an index of happi-
ness and more productivity in this country.
It has been stressed in various developing
and developed countries that without the
generation of more power and its availabi-
lity to the people a country cannot progress
and it is esscntially because of this that
a new look has to be given to it. From
1981, as Mr. Jain has told us, the objec-
tive has been there. It was fclt that the
national grid system might be develcped
in this country. Whatever the things may
be now, whatever power we have generated
in different thermal power plants or hydro-
electric plants, the country has still a
deficit and the production is not to the
extent we need. As a resuli, the indus-
tries suffer. Rural electrification scme-
times seems to be a dream only. Doles
are there, iines are there but the people
don’t get electricity even in difficult times.
So it is necessary that a dialogue shou'd
be held, a mnational thought should be
given as to how we can have an equitable
and scientific distribution of electricity
which is generated in the country. We
should lay emphasis on productivity ot
energy and electricity which is a symbol
of civilisation and progress. Probably we
have been discussing it all the way; we
have been faced with certain problems
which can be resolved through discussion.
I think the first question which the hon.
Member has asked is about the employees.
The transfer of property and assets of
these Corporations to the National Power
Grid Corporation should be done on
fundamental and basic principles  which
should be decided by the hon. Members
and by the Government dispclling all the
fallacies that such integrated Nartional
Power Grid will put the empioyees | in
frouble. It is ope of the fundamental
principies that the Govermment of India
or any coiporation should take into confi-
dence the employess for ths  smopth
running of the organisution. When  a
new scheme is proposed it is necessary
that the employees should be taken into
confidence. They musi join the deiibera-
tions and discussions. Tt

policy of Government of
the Labour Department. That

huas bzen’ the

the India and

is why
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there has been a lot of discussion. There
is no denial of the fact that there should
be an integrated national grid system if
we want to develop this country and,
increase producuvity. If we have such
an integrated national grid system the loss
of energy in transmussion could be avoid-
ed and probabiy we could have 25% to
35% more energy in this country. Mrs.
Kamla Smnha cited ihe example ot Bipar
where these ungertskings have failed to
construct the disiribution system for many
years. So, somecbody must be there to
look into these things so that the delay
doesnt thwart our progress and the
people get electricity. The world is
changing very fast. in the Soviet Union
in the beginning of the 20th century
Lenin said that the production of electri-
city will bring socialisation, happiness and.
increased productivity. Now when we
are running into a terrible financial deficit
it is necessary that we arrange finance
and see the chariot of progress moves
ahead. The production and distribu-
tion of electricity should be made on
rational and scientific lines. There is no
denial of that fact.

Coming to the point of safeguarding
the interests of the ecmployeces it must
be done through dialogue and discussion.
These people who work must know their
position. There must be a dialogue and
discussion when this Bill comes before
the House. This Bill will be passed in the
House and after the assent of the
President it will become an Act. I urge
upon the Minister to assure the House
that there will be a dialogue with the
employees on the aspect that when they
go to the mewborn statutory body how
they will function. I would like to say
two or three principles which are very
important. There is a saying in English,
“don't kill the goose that lays golden
eggs.” Now electricity production is
done by ome corporation and distribution
is done by another corporation, that is
the marketing side. How will the market-
ing be made ? How will the distribution
be made? It requires a new opening, a
new vista. The Minister must explain
how we are going to make the distribu-
tion by having an integrated Nationa!
Power Grid. It raises some other ques-
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tions also. Thermal power stations may
be located at different places in the
country. When they become part of the
integrated National Power Grid, what
would be the share of the State where
the eclectricity is pgenerated? Will it be
controlled by a Central body? What is
the rationale? That must also be decid-
ed. We know that there is paucity of
clcetricity.  Industries arc suffering. The
people are suffering. The agriculturists
do mot get electricity for their water
pumps in due time. We have acute
problem, It must be solved. The paucity
of electricity affects our productivity and
the economic factors of our country. The
formation of a mew statutory body will
g0 a long way in solving these problems.
But it is not enunciated in this Bill what
the statutory obligations of the integiated

National Power Grid Corporation are.
How will this Corporation fulfii the
obligations of the three Corporations

which were existing earlier ? These things
should be fooked into. There should be
a detailed discussion. I think the hon.
Minister will enlighten us as to what its

obligations are, what its duties are,
how the distribution will be made and
what sort of scientiic and rational

system he is introducing. All these require
a proper analysis. There is no denial of
the fact that a lot of improvement is
needed in this sector. The objective of
the Bill is to ensure transmission ot
power on a more scientific, efficient and
economic basis. But how will it improve
the system ? It must be discussed in the
Parliament by which way we can bring
‘n more productivity on a more scientific
basis and a more scientific method of
distribution. In this vast country the
prob'ems are numerous. If necessary we
have to go in for structural reforms.
But these reforms must ensure that there

is improvement. There must be a
scientific analysis. So, all these things
require more probing and study. Un-

fortunately, this Bill is more concerned
with the transfer of power and transfer
of distribution system than seecing to the
onerous part of how the distribution
system.  will improve, how it will be
more rational and scientific.

Thirdly, what is the
the corporation
clear.

composition  of
That must be made
You will want a lot of expertise.
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Naturally, those who are producing
clectricity have a certain expertise.  But
probably those people will not be thcr_e
in the distribution system, because it
is now a new statutory body. So, the ncw
corporations must have some expertise. So,
this position is not very clear in this Bill.

I would like to know from the hon.
Minister how they will improve the
National Power (rid to have a  better

rational  basis

transmission on a more
and to have a better distribution of power.
We must lay more emphasis on produc-
tion of more energy if the country has
10 cmerge into the 21st ceutury. There
is demand for more electricity for our
industrial growth. Many industries have
been closed down due to non-availability
of electricity. Almost every State is
suffering for want of electricity. We must
also admit that there are certain basic
defects in this system due to which
we have suffered and productivity has
not increased. The FElectricity Boards are
not functioning efficiently. The function-
ing of the Electricity Beards is dismal, It
is not use supressing this fact,

Now, I come to the management aspect
of the system. I would like to know
who will be in charge of these three
corporations. For distribution there will
be one statutory body. How do you
guarantee reasonab’e resources to maintain
productivity ? That is also important.
For that another statutory body should
be formed. Some of the thermal pro-
duction units have failed in the genera-
tion of electricity. Their production is
dismal and it is not enough for the
overal] interests cf the counity. There
must be a structural reform for that.
And it must be welcomed. There are
many parts in the country where the
hydroelectric  production depends upon
rains. If there is good rain there is
scope for generation of more electricity.
But during drought, when the Rain God
iIs not very kind to wus, production of
our hydroelectric units also goes down
except in the Himalayas. Due to snow
in the Himalayas the Hydroelectric centres
lhere get enough rain-water for pro-
duction of electricity. Now the question
is of optimum production of electricity
wherever there are productive centres.
The distribution must be on a scientific
basis. Pilferage in transmission and
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leakage must be stopped. These are
important things which are before the
nation. In this, if we can attend to

these things, we can expect a somewhat
better productivity.

Then more finances are needed for pro-
duction centres and transmission centres.
Whatever we are doing now, we are
doing for the good of the country. I
think after having explained all these
main points, many of the things raised
by the hon. Members will be cleared.
Ultimately, I would like to say one thing
which is important and which was raised
by my hon. friends and that is, we may
taike Ioans from the I.M. Fund but the
control and transmission and production
of electricity must be in the nation's
hands. We canrot put oursclves in
peril. That must also be safeguared by
the Government of India. These are very
important matters where we cannot com-
promise the interests of the country. [
say this without faltering or fear. This
is essential. We must stress on produc-
tion of more enmerzy. We must have a
rationa’ scientific distribution system. At
the same time we can borrow, we can
get money. Ultimately this is a core
sector and the State Governments must
have a major control. In these three
things we cannot compromise. With
these words, I support the Bill and I
wish the hon. Minister will take care to
reply to the points that I have raised.
Then we can pass the Bill.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) If the Flouse so
agrees T will request Mr. Vishvjit P. Singh
to take the Chair.

THE VICE-CHAIRMAN (SHRI
VISHVIIT P. SINGH) IN THE CHAIR.

DR. NAUNIHAL SINGH (UTTAR
PRADESH) Mr. Vice-Chairman,  Sir,
clectrilication of independent India was

2 planned initiative through public sector.
Per capita electricity consumption increased
16-fold during the last four-and-a-half
decades, while per capita GDP has only
doubled. Electricity prices and costs
in the country being only half or one-

third compared to those in deve'oped
Countries, are among the lowest in the
world. Sir, during the four-and-a-half
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decades of self-reliant development India
has learnt the art of designing and manu-
facturing power plant equipment. Eighty
per cent, ie. around 43000 megawaits of
the generating capacity added since inde-
pendence was from indigenous equipment.
Indian eyuipment is cost-competitive and
of internationnily accepted standards of
.quality, Despite  these achievements,
Tndia’s power sector faces a serious crisis
today. The planned self-reliant path had
sumered its first major setback in the late
seventies when the global power equipment
monopolics started a major marketing
offensive in the Indian market. Inspired
as they are by the theories of supply side
econcmics, the World Bank has put up
a very simplistic solution Jack up
electricity prices so that power equipment
manufactured by the high-cost economies

of the developed world becomes cost-
effective in the Indian environment. The
proposed NTC-ABB joint venture and

other foreign equity companies for gene-
rating and supplying bulk electricity to
State Electricity BoaArds on a cost-plus
basis are iis typical solutions. Even more,
the World Bank is insistent on creating a

transmission monopoly company in the
country that could ultimately dictate
terms for future development in India’s

power sector, It has already announced
2 two billion dollar loan for .all these
purposes, all in the name of helping te
solve the 1esource crisie, Spurious argu-
ments of a resource crisis are, thus,
cleverly used by the Government of India

in collusion with the World Bank for
merrily contracting foreign parties and
forzign loans, for all, inviting global

nmionopolists or monopolies of power equip-
ment companies to invest in the eleciricity
utilities in the country thereby destabilis-
ing its organisational and technological
capabilities. The so-called struetural ad-
justments at thz micro level have thus
degenerated into policy interventions at
the micro level. Consequently, Sir, the
new policies will be tragic and the emerg-
ing scenmavio is really depressing to this
country. In this context, an Ordinance
was issucd on 8-1-1993 transferring =ssets
and manpower associated with the power
transmission system, though Parliament
was scheduied to meet on 22nd February
1993, as if there was an utmost national
emergenkcy. However, even till date, no
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Giid to transfer the various assety or for
the transfer of the perscnnel in pursuance
of the Ordinance except that the Ordinance
was issued to please the World Bank.
Can the hon. Minister of Power apprise
this House of the status of the transfer
of assets from the NTPC to Power Grid ?
Under article 10 of the Ordinance, por-
sonnel associated - with the power trams-
mission system as on 1-4-1992 and
befcre should have become employees
of the Power Grid from the date of the
Ouvdinance. There are about 51 eXecu-
tives associated with the power transmis-
sion system but retained with NTPC and
no action has been taken regarding trans-
fer by NTPC or Power Grid even though
niore than one monih has elapsed since
the issue of the Ordinance in question.
What is the sanctity of the Ordinance ?
What for was it issued ? Can the hon.
Minister of Power clarify as to why the
transfer of personnel is not effected under
the circurastances ? Further, the Govern-
mnent has introduced a Bill to develop
the National Power Grid to ensure trans-
mission of power within and across the
different regions of the country. Sir, the
issues involved are not as much political
but economical affecting the progress
and development of the country. As
erich, T urge that the whole House should
rise above party lines in opposing this
Bill. It is another instance of the World
Bank. arm-twisting the Power Ministry
that has come to light and this time it
is apain the issue of de jure transfer of
ossets from the NHPC, NTPC and the
NEEPCO to the Power Grid Corporation.
Following a firm commitment given to
tne IBRD, the then Power Minister intro-
duced a Bill in both the Houses of
Parliament to effect such a transfer
much te the chagrin of the employees in
all the three corporations. The Bill
secks to transfer the transmission assets
of the three corporations to the Power Grid
as part of the Ministry’s efforts to form a
raticnal power grid. The proposed legis-
iation is significant in the semse that it
comes in the wake of a letter written by
the Power Secretary to Mr. Heinz Vergin,
Director, Indian Department, World Bank,
on October 7 on the condition imposed by
IBRD for processing NTPC power genera-

tion project loan worth 1.2 billion doliars
under the (ime slice arrangement.
The World  Bank  mission in the
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last visit had categorically stated that trans-
fer of transmission assets was a pre-condi-
tion to any future loan for the approval
of the NTPC projects. The Power Secretary
in his two-page communication has cate-
gorically stated, “We confirm that the con-
dition relating to commercial and invest-
ment policies would be met.” Tn the light
of such a commitment before the World
Bank, Sir, the Bill introduced in Parlia-
ment assumes importance. As the World
Bank refused to even appraise the NTPC
generation project, the Government lLas
been forced to meet the conditionalities of
deiure iransfer of assets. Sir, though it
is a forced measure of the World Bank
regarding the Objects and Reasons of the
Bili, the Power Minister said that non-
transfer of assets has restricted the Power
Grid Corporation’s resource mobilisation
efforts both through internal cash genera-
tion as well as by going to the market
for commercial berrowings.

[6.00 p.14.]

According to the Bill, the three Corpor-
ations will transfer their assets to the Gov-
ernment and, in turn, to the Power Grid
Corporation which was established in Octo-
ber, 1989 with an authorised capital of
Rs. 5,000 crores to undertake the program-
me of development of an integrated power
system network.... (interruptions)

THE VICE-CHAIRMAN (SHRI VISH-
VIIT P. SINGH) : Hon. Member, one
minute. It is 6 O’ clock. We will take up
Half-an-Hour discussion. I see that Mr.
Viren J. Shah is not here. So, I presume
that we are not taking up the Half-an-
Hour discussion and we are continuing with
this debate. The Half-an-Hour discussion
is over. I have called Mr. Viren J. Shah
to raise the Half-an-Hour discussion on
the points arising out of the answers given
in Rajya Sabha on the 26th  February,
1993 to Unstarred Questions 556 and 558
regarding import of wheet unfit for human
consumption by the Ministry of Food. Mr.
Viren J. Shah is not present...
tions) ...

DR. NAUNIHAL SIMGH : Sir, may I
continue ?
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THE VICE-CHAIERMAN (SHRI VISHV-
JIT P. SINGH) : Yes, you may con-
tinue. ‘Fhe discussion 1s over. .. (interrup-
tions) ... Obviously if the Member is
not here, it cannot be taken up ...(infer-
raptions) . . .

DR. NAUNTHAL SINGH : Sir, I want
to continue.

THE VICE-CHAIRMAN (SHRI VISHV-
T P. SINGH) Yes, please continue.
Yes, you are free to go ahead. It i5 over

(interruptions) It is over.

SHRI VIREN J. SHAH (Maharashtra) :
How can it be over, Sir?

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : It is over.

DR. NAUNIHAL SINGH : How many
minutes I am left with, Sir?

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : You have spoken for
nine minutes and you have six minutes
more ... (inferruptions) ...

SHRI VIREN J. SHAH : For what have
you called, Sir?

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) Hon. Member is

speaking. Please bear with him...(inrer-
ruptions) ... Plecase bear with the hon.
Member.

DR. NAUNIHAL SINGH : The most

controversial part of the Bill is the resent-
ment by all the three Corporations on the
count that the assets will be transferred
at book value. Another major implica-
tion of the Biil is that no stamp duty will
be paid by the Power Grid Corporation fo
the concernsd States. An alarming anom-
zly in the Bill is that though transfer of
assets of threc Corporations i.e. NTPC,
NHPC and NEEPCO, is being eftected,
cther major Corporations including the
Nuclear Power Corporation, the Neyveli
Ligrii: € crporation, Damodar  Valley
Power
Corporation, the Bzkra-Beas Management
Board and the Tehri Hydro Electric Deve-
lopment Corporation have been left out.
Here, I hope the hon. Minister might like
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to react on the latest status of the Tehri
Hydro Electric Development Corporation
since the people of Uttar Pradesh  are
looking forward and anxious to know the
result.

459

The charge levelled by the executives of
these three organisations is that the assets
were being transferred at ‘knock-down book
value’ rather than at the market value.
This, they say, will cost all the three Cor-
porations dearly in terms of losing valued
assets. Secondly, they argue that a
national power grid could not be consti-
tuted as State FElectricity Boards also have
extensive transm’ssion network. The Bill
per se only contemplates taking over the
lines of these three Corporawons. In this
context, I urge that this House should resist
the errant power politics of the Government.
Given the resistance put up by the emplo-
yees and the fact that the Government has
budged to the conditionalities of the World
Bank to secure loan, it is felt that a closer
scrutiny is necessary on the structural
changes in the infrastructure sector. Be-
sides, there is a reluctance shown by the
State Governments to co-operate with the
Power Grid Corporation of India in mak-
ing the grid system really effective. Since
‘power’ is in the Concurrent List and most
of the State Governments are unwilling to
part with their power to use energy as a
means of partronage, the concept of a
national power grid remains really 2 far
cry. However, in order to put undue pre-
ssure on the Government, the World
Bank has accused the State Electricity
Boards, the NTPC, the power Finance
corporation and the Central Electricity
Authority for gross mismanagement.

The timing of the Ordinance is such that
since the Government proposes to complete
the negotiations for a $ 1.6 billion loan in
the next two months, the Government in-
tends to seek endcrsement of Parliament for
such a transfer of assefs without providing
a rationale behind such a transfer. The Bill
transferring the assets of these three Cor-
porat'ons to the newly-created Power Grid
Corporation has, therefore, far-reaching
consequences for the future of power indus-
try, A

Therefore, I wish to recommend and de-
mand that the Bill should be entrusted to
a Select Committee which will go into the
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matter intensively and scrutinise it clause
by clause and such an exercise will be
useful for the country’s economy.

Thank you, Sir.

SHRI E. BALANANDAN (Kerala)
Sir, I have gone through the Bill properly
and I find that it looks so innocuous. The
only intention, according to the Bill, is to
amalgamate the three distribution Corpora-
tions for developing a National Power Grid.
Before commenting on the Bill as such, 1
wish to invite the attention of the House to
the total power position in the country and
our power policy.

Sir, after Independence, our power gene-
ration has increased by about forty times.
Today, we are producing 66,000 MW of
power out of which 43 per cent, as my
friend has just now pointed out, has been
prodiuced by our own indigenous machines
and in the three main sectors of power
generation, that is, hydel, thermal and
nuclear, India has developed more or less
a hundred per cent technological self-suffi-
ciency. It is not only that we have develop-
ed self-reliance in these sectors, but also
our power engineering industries including
the BHEL and other private companies can
fully cater to the needs of power generation
as visualised in the Eighth Five Year Plan
and also the plans of the Central Electricity
Authority. Therefore, in this sector in our
country, we are having a hundred per cenmt
technological base and we have achieved
self-sufficiency and we have also establish-
ed engineering capability for the total needs
of the country as a whole. But one point
not to be forgotten by the new Minister—
he is not here at the moment—is that power
is a basic need. The cost of power per
unit in the country, with all the deficiencies
in generation, transmission and d’stribution,
etc., compared to the cost now prevailing in
the developed world, is low and it is one-
third of the world power cos!. Therefore,
Mr. Minister, while you pilot this Bill, you
have to understand the power sector as a
whole. In the power sector in our country,
we have achieved sizeable gains. We have
achieved a cent-percent self-reliant techno-
logy and the technology that we have deve-
loped is cost-effective and the power cost
in India is more or less one-third of the
cost in the developed world. Therefore,
what should be our approach ? The ap-
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proach should be to see, when in the power
engineering secior we have achieved self-
sufficiency, that we produce power at a
cheaper cost. So, the present talk of inter-
national compeiitiveness of our industry—
we are opening up our markets to the
world and we have to compete and India
has to go to the world market and get orders
—Is of no use. We have to compete in the
international market. How can you do
that ? The basic advantage that India is
having is to be preserved and improved.
Then only you can compete in the world
market. That s the ABC of economics.
There is no politics involved here. I know
that you are an accountant, an economist,
and a better Parliamentarian. 1 am just
requesting you ? When you talk of inter-
national economy, 1 must say that we are
baving an advantage. Our Indian epgineers,
scientists, technicians and workers have
buli a sector which is internationally com-
petitive. And we have hundred per cent
self-sufficiency. Io the thermal sector, we
can design, we can .,.

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : You have only three minu-
tes more.

SHRI E. BALANANDAN : I have just
started.

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : Youwr party has only eight
minutes. You have only three minutes
more.

SHRI E. BALANANDAN : The point is
that this technological self-sufficiency which
we have, has to be improved. We must
understand the position that we can design,
we can manufacture and we can erect ther-
mal power generators, and we can compets
in the whole world market on global ten-
ders, and we can go abroad. That is one
point. Secondly, our own engineers can
design and erect hydel projects. And here
also, we can go to the international market
i competition. And out of the six coun-
tries of the world, we have a ring-side seat
as far as nuclear power generation is con-
cerned. Therefore, any policy line wkich
you have to adopt in this sector should be
to improve our position. Now, in the name
of financial stringency, what are you doing?
Whatever we have built is going to be demo-
lished. I know—I do not want to read out
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the material—that the World Bank wants
for bulk power transmission, a national
grid. And for that, we have come to an
paderstanding with the World Bank where-
by they will invest 2 billion dallars to have
a national power grid to transmit bulk

power. And for that, high power, direct
current transmission—HVDC—is mneeded.
That is the position. And for that, you

are creating conditions by which those peo-
ple will come, their machines will be brought
to have conversion of AC current into DC
current. And for the total tramsmission
system, international machines will be sup-
plied. And what is our capacity ? Our
BHEL have produced. ...

THE VICE-CHAIRMAN (SHRI VISHV.-
T P. SINGH) : Kindly conclude.

SHRI E. BALANANDAN : ...100 MW
bulk transfer capacity of HVDC. Therefore
what should be our approach ? And it
is cost effective. Instead of that, we are
now going in for internationmal tenders.
And what is the condition ? I konow, I was
in the Consultative Committee of the
Power Ministry. The Government of India
have offered to the international monopoly
capital saying, “come on; start electricity
generation here; you can take 16 per cent
profit...”

THE VICE-CHATRMAN (SHRI VISHV-
JIT P. SINGH ) : Your time is up. Thank
you.

SHRI E. BALANANDAN : I know you
will be kind enough. ..

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : Your Party had eight
minutes. ..

SHRI SAMAR MUKHERJEE
Bengal)

time.

(West
Others have taken some more

THE VICE-CHAIRMAN (SHRI VISHV-
IIT P. SINGH) : Nobody has taken more
time. I have been here. I will give you
one mofe minute.

SHRI E. BALANANDAN : I know you
are powerful to stop me. But I am only
requesting you. . .

THE VICE-CHAIRMAN (SHRI VISHV-
JHT P, SINGH) : No, no. My master is
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the clock. Please carry
thing.

SHRI E. BALANANDAN : Therefore,
the ponit is the foreign multi-nationals are
offered 16 per cent profit, on cost plus
basis. That means, cost plus 16 per cent.
That 16 per cent profit can be taken away
to othcr countries, their own countries.
Therefore, what will be the effect ? The
total power sector will become costly. And
localisation of economy means our power
tariff will come equal to the international
power tariff. Therefore, the basic advan-
tage that we are having will be done away
with.

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : Thank you, very much.

SHRI E. BALANANDAN : And our
economic progress will be arrested. By
doing this, you are inviting the World Bank
to dominate the power sector which is a
vital sector. With this tool alone, we can
compete in the world.

THE VICE-CHAIRMAN (SHRI VISHV-
JIT P. SINGH) : Thank you.

SHRI E. BALANANDAN : Therefore, 1
request the Minister. ...

THE VICE-CHAIRMAN (SHRI VISHV-
HIT P. SINGH) : Shri S. P. Malaviya.

SHRI E. BALANANDAN : He is a man
who knows the subject of economics. The
Power Minister has duly taken charge.
He knows economics. I don’t know whether
he knows engineering. 1 am only telling
him that since it is an effort to take away
the economic freedom of the country to the
World Bank, I, with all my might, oppose
it, not with regard to the paragraphs inclu-
ded in this Bill but because this is being
done at the instance and at the dictates of
the World Bank.

Therefore, I oppose it.
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Wrar, d7 o wE wedy Agy o,
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7 q fadas 5190 Q qiea § fade
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F T ST @, STHT AT FIATE |

TR A7 q 2 &, ITH FE 1S 3T
T F ——
“2. In this Act, unless the context other-
wise requires,—

(a) “appointed day” means the 1st day

of April, 1992.”

afix fwx 3(1) ¥ Far wuT —

“3. (1) On the appointed day, the power
transmission system and the right, title and
interest of each of the three companies in
relation to its power transmission system
shall, by virtue of this Act, be deemed to
have been transferred to, and wvested in,
the Central Government.”
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This is a letter from Power Secretary dated
12th January 1993.

mu

“Thank you for your letter of 6th
December, 1992, concerning NTPC's
proposal for power gemeration project.
I am sorry for the slight delay in res-
ponding to it which was primarily due
to my anxiety that we be able to regis-
ter substantial progress on some of the
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matters. The Cabinet cleared the
Ministry’s proposal on the NTPC to

form joint venture on January 5, 1993.
‘The Ordinance referring to the de jure
transfer of assets to the power grid
has been promulgated by the President
on January 8, 1993 and is deemed to
have come into force with retrospective
effect, that is, from April 1, 1992
and the UPSEB has opened irrevocable
Tetters of Credit in favour of NTPC
for the payment of Rs. 50 crores per
month.”
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T4t 1 5§ fF—

‘....with a view to developing the Natio-
nal Power Grid (o ensure transmission of
power, within and across the different re-
gions of India, on a more scientific, efficient

and economic basis and for matters con-
nected therewith or incidental thereto.”
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THE VICE-CHAIRMAN (SHRI VISH-
vIIT P. SINGH) : Shri Chaturanan
Mishra. He is not here. Dr. Y. Sivaji. He
is also not here. Now, the mover of
the Statutory Resolution, Dr. Jain, will
speak and then the hon. Minister will re-
ply.

DR. JINENDRA KUMAR JAIN : Thank

you, Mr. Vice-Chairman. | am thankful
to the hon. Member of this House who
took part in this debate and gave their

valuable advice and suggestions on this
very vital subject.

[THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) IN THE CHAIR]

The attendance in the House, at the
moment, may be very thin, but this is a
very very serious matter. The feelings of
the hon. Members were intense. These in-
dividual feelings were not based on any
partisan considerations, Members were ex-
pressing their concern and their fear be-
cause lhey felt that this enactment may
jeopardise the national intercst and may
enslave our nafional economy to foreign
hands, to foreign powers. That is all. To-
dsv. if vou want to do anything with a
view (0o improving the management of the
power sector, the whole House will sup-
port the Government.

Sir, it was not merely incidental that
speaker after speaker expressed the same
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fear that you were mortgaging the vital
sector of our national economy and going
into a tunnel which may enslave the eco-
nomic independence of this nation. That
is the reason.

467

The hon. Minister, Mr. N. K. P. Salve,
is a very wise man. He is a very scasoned
politician. We are proud that he belongs
to this House. In view of the sentiments
expressed by his colleagues and my col-
leagues and in the national interest, I make
a fervent appeal to the hon. Minister that
he should withdraw his Bill. Keeping in
view the national interest uppermost, he
should allow my motion of disapproval to
be carried and he should not try to force
the passagec of this Bill with the help of

the majority that his party certainly has
in the House.

DR. YELAMANCHIL1 SIVAIL
(Andhra Pradesh) : Majority is on this

side now.

DR. JINENDRA KUMAR JAIN : Sir,
I once again thank all the Members who
have supported my motion of disapproval.
1 once again request thc hon. Minister that
he-should agree with the sentiments expres-
sed by majority of the speakers and let the
national interest prevail. Thank you.

SHRI N.K.P. SALVE : Mr. Vice-Chait-
man, Sir, I am indeed grateful to the various
Members who have participated in this
debate on the motion moved by Dr. Jain.
1 am obliged to them infer alia because the
debate has cub across party lines. Many
Members have spoken transcending the party
affiliations :and predilections; 1 am grateful
to them for all this. But, Sir, most of the
criticism that has arisen, I may submil, is
entirely on account of disinformation, mis-
information or total mis-appreciation about
the scope, ambit, purport and purpose of
the Bill itself. The objects have been clear.
I want to mention only one sentence which
should take care of the entire situation,
that the heart of the matter in the Bill is
creation of a national transmission system
run by a nodal functional expert Corporalion
to wield power throughout the length and
breadth of the country for reliabilily, secu-
rity and economical and optimal producti-
vity and maximising production of the
power seclor. This is the heart of the
matter. But the scope of the debate has
gone far beyound the scope of the Bill. It
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is difficult for me in a very short while to
deal with all the aspects of the matter, but
I will try to deal with some of the points
which deal with the power sector.

Sir, in the first instance, Dr. Jain has said
that he is opposed to the system of Ordi-
nances; so did S. P. Malaviyaji say. I am
mysclf opposed to a system of Ordinances.
We have no business to be doing it. But if
you had carefully listened to my speech
while I moved the Bill for consideration, 1
made a mention about two dates. One date,
I want (o submit to Dr. Jain through you,
Sir, is ‘November 30, 1992’ when the Bill
was introduced in Lok Sabha. This date is
close to the black date in India’s history,
that is the 6th December, 1992. The Par-
liament just did not fuunction. What could
we do ? (Interruptions).

SHRI V. NARAYANASAMY (Pondi-
cherry) : Why are you laughing ? It is
not a matter to be laughed at.

SHRI N.K.P. SALVE : No, no, you will
laugh at it out today, but the nation is
weeping aver it. (Interrputions). All that
I am submiftting is that the Members can-
not aiways say, “Bring a Bill and not an
Ordinance.” The de fucto transfer had
been effected already, as 1 pointed out.
Not all of you have referred to it. This
was done sometimes in November 1992.
Particularly. 1 want to submit to D:.
Naunihal Singh when he asked when the
asseis will be transferred, that the assets
de facto had already been transferred and
this is only a de jure transfer of the various
asscts. Therefore, Sir, on 8th  Januayy,
1993, we had no option but to introduce an
Ordinance because having transferred the
the assets de facto, it was mecessary for us
to have de jure transfer, have some legal
locus standi for this Corporation in respect
of the assets which it had taken over.

As to the employces, Dr. Jain talked of
the approach being humane. On the legal
point T will come a littel later. Mrs. Kamla
Sinha also said about the employees. But
as far as I am concerned, I may assure him
that as long as I am there in the Ministry
the approach will be extremely humane to
the employees, no employee will ever be
victimised. I want to assure you that we
will not get rid of employees even if it
means suffering a little loss because that is
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our commitment, tha is the commitment of
the Rao Government, that is the commit-
ment of the Prime Minister which | will
abide by. But please do not raise issues
based on utter disinformation. As to the
employees, 1 want to poiunt out clearly that
the enmiployees of NTPC were transferred
along with the transmission system asscts
to the Power Grid because the terms and
conditions of these employees in NTPC
were similar to the terms and conditions
obtaining in the Power Grid. What is the
harm ? What really is the objection

I fail to undersiand this. We are tians-
ferring employees related to the transmis-
sion system because formerly NTPC was
doing both generation ard transmission.
We have now separated transmission and
the employees coonected with transmission
are  separated. What is the great harm
done to the employees ? What is the
inhumane treatment we have done to them?

Then, Sir, notwithstanding this, the NTPC
Executives’ Association and some associa-
tions went to the court against the decision
of the Government abont their transfer to
the Power Grid, and the Delhi High Court
has decided the matier. Sir, he quoted part
of the judgment of the Delhi High Court.
Now I want to read out the operative part.
Dr. Jain, you have quoted only the argu-
ment part of it. The operative part reads in
this manmer :

“One Government policy is valid.
NTPC has been properly constituted.
Proposed transfer of all assets from
NPTC to NTPC will be as per law.

Petitioners have not been discriminated 1

against either in!ernally or externally.”

You talk of discriminaiion. 1  would
never want employees to be discriminated
against. Thic ix the finding of a court of
lay, Dr. Jain.

“Plea of promissory estoppel is
available to the petitioners.”

not

Petitioners are at no disadvantage. Both
NTPC and NPTC are Central Government
undertakings, condilions of service being the
satne in both the companies. Now, this
being the system, this being the position,
this being a finding of 2 court of law, I
needn’t say anything further.
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All those who have expressed concerned
about the employees, I would beg of them
fervently, to leave them to us. We will
take care of them much better than all of
you put together. In.fact, it would be
better if it is on the basis of disinformation,
have my word. I want to tell Mr. Bala-
nandan, particularly. He is a very mature
and a very restrained man; he speaks with
a great deal of restraint. 1 want to assure
him that we are equally worried about
India's dignity, India’s prestige. We havn't
zone to the World Bank for charity. We
dono! want alms, we do not want succour.
We are taking a commercial loan from
them. “Give us a loan, we will employ that
in the power sector, we will earn money,
we will repay the principal, we will pay
the interest.” We will never be cowed
down. Leave alone the World Bank  evem
the gods will not dare us, Sir, When it
comes to the prestige, honour and digniry
of the couniry, we will never bend before
anybody. I would prefer to starve and die
rather than compromise. Please do under-
stand that.

DR. NAUNIHAL SINGH The East
India Company also entered India in a simi-
lar fashion and grabbed it in a very surrep-
titious manner. The whole world knows
how the country fell to their hands.

SHRI H. HANUMANTHAPPA (Karna-
taka) : Why do you compare the East India
Company with an elected Government ?
What a comparison !

SHRI N. K. P. SALVE : Sir, for the
East India Company, doing what they have
done, I don’t know who is to be held res-
ponsible. The country then was divided.
Let us not have the country divided today.
If we do not divide the country, even thou-
sands of Fast India Compapies will never
be able to do anything to us, the World
Bank will never be able to do anything to
us. Bu! if you are going to divide the
country on the basis of region, caste and
community, if you are going to bring about
communalism and {undamentalism to part!
tion tle country and break it into frag-
ments, that is the real problem.

DR. NAUNIHAL SINGH : Now in the
Maruti Company they have got 51 per cent
shares. How have they entered and how
have they procured the shares ? ’
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SHRI N. K. P. SALVE : Sir, I have the | moncy to them from ? Without money, are

privilege to come from a family of free-
dom fighters. I have grown, since 1927,

in the midst of freedom fighters and
I can assure Dr. Naunjhal Singh
that patriotism is no omne’s privi-

lege. You may have your own perceptions,
but pleasc dont challenge our patriotism
and please do not far a moment think that
we will barter away the interests of the
country. We shall not ever, repeat not, do
that. If we have gone to the World Bank,
we have gone for a commercial loan. Be-
cause, I want to tell you, we have very
ambitious plans, as he has very rightly poin-
ted out. When we became independent, our
power generation was 1,365 megawatts.
Today our installed capacity is 70,000 mega-
watts and generation capacity is 35,000 to
36,000 megawatts. We have a very ambi-
tious expansion plan during the Eighth Plan
period—for 30,535 megawatts. Now, for
this kind of an expansion do you think we
have resources in India ? What do we do ?
I want to urge through you, Mr. Bala-
nandan ...

DR. NAUNIHAL SINGH : Sir, I want
to know only one thing from the hon. Minis-
ter (Interruptions) ... About BHEL ..

SHRI N. X. P. SALVE : Sir, it will be
very difficult for me.. (Interruptions)...
I have given answers to all the points that
he has raised. (Interruptions) ... 1 am
not yielding. (Interruptions) . . .

THE VICE-CHAIRMAN (SYED SIB-
TEY RAZI) : He is not yielding. ... (Inter-
ruptions) . The Minister is not yielding.

SHRI N. K. P. SALVE : Sir, I am
straightway dealing with that. Power equip-
ment is available. BHEL is manufacturing
turbines, generators and boilers. We have
placed orders with it.

Sir, this morning also the question arose,
why it is that we are starving the BHEL.
We will be guilty of the worst kind of
sin if we were to starve the BHEL. They
can manufacture. They also have a limi-
ted capacity. In reality, their capacity does
not exceed 3,500 MW. I have got the
figures with me for the last four years.
Their capacity in reality does not exceed
3,500 MW worth of various equipment.
The question that arises it that if they have
to manufacture Where do we pay the

they going to manufacture? Are they going
to manufacture free ? Are the equipment
and the raw materials going to fall from
heaven? That needs mongy. It is not
as though we have not given orders to
the BHEL. I am making the statement
on the floor of the House with utmost
responsibility and restraint. 1 they were
‘o show that wc¢ have not given orders
to the BHEL and that we have given
orders to somebody else abroad, we will
be guilty. We are not able to give
arders to the BHEL, and we are not able
10 give orders outside, beyond 1994
because there is dearth of funds. There-
fore, for Godls sake, if you waant to
save the BHEL, please help us raise loans
and funds. So, I cannot understand this.
Or the one hand, they say that we mre
succumbing, that we are surrendering the

econcmic sovereignty. This is a new
phraseology. I have not heard of it
Soversignty is sovereignty, 1 do not

know. I have never heard of an econo-
mic Sovereignty.

SHRI E. BALANANDAN Sust a
very simple question. The point is that
the loans that we are getting are tied
toans, especially for the NTPC and the
BHEL. They are bringing their own
machines, and you don’t cet the money.

SHRI N. K. P. SALVE The hon.
Member, T am afraid, is not well equipped.
Whenever there is a multilateral borrow-
ing, there is no obligation on wus to
take any machinery from anywhere. All
that is required is that there should be
international bidding. In the interna-
rional bidding, when the BHEL comes,
we give pricc preference 1o the BHEL.
Apart from that, Dr. Manmohan Singh
is charging 20 per cent duty on the
cquipment and components to be import-
cd. We are giviag the price preference
to them. A techno-economic evaluation
is made by the CEA . Where Indian
equipment is suitable, we bring that
about. That is the reason. From thc
borrowed money we place orders with the
BHEL. We do not have the money at
the moment. Dr. Maumohan Singh’s
budgetary support is decreasing day by
day. Wherefrom do you find the money?
Therefore, I want the Members to realise
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ghat if we do not borrow money, the
power sector will be doomed, but before
that your favourite company, the BHEL,
will go into liquidation. Therefore, if we
are arranging finances, it is primarily for
the power sector. We want to buy the
best equipment at the best possible price
primarily for the power sector. Dut we
want to help the Indian industry. We
have been placing orders with the Indian
industry. The powar capacity alone
is not enough. This is a simple rule. T
don’t have to teach anybody that the
power capacity alone is not encugh. There
must be money with us to be able to
utilise their capacity. And it is that kind
of money that we are looking for from
them.

There is hardly anything else
T need to deal with.

which

There was some talk about retrench-
ment of employees. I do not know where
they got information about retrenchment of
employees. 4

There was also 2 mention about the
entire transmission system going into the
hands of multinationals. 1 do not know
how much this Bill can be distorted. Three
transferer companies had both gencration
and transmission, and the transferee com-
pany has been transferred the transipission
system only. Where is the question of
multinationals coming in? The transferer
companies’ shuares are held entirely by the
President of India, and the shares of
the transfercc company are held in their
entirety by lhe President of India. The
right hand gives something to the left
band, and the left hand gives something
else to the right hand. Where is the ques-
tion of multinations coming in ? Where
is the dquestion of foreign  hands
coming in and divesting ns of our trams-
mission system ?

{ assure yow, much more than Dr. Jain
and much more than other people also
in the BIP, and I dare submit, that I
have commitment to the public sector, but
that it is purely a public sector by itself
has no merit for me. If it is doi.hg well,
then, it may hive more merit than the
private sector, But, if the public sector
is a_ drain on the economy, is a drain on
the community, is a drain on the coun-
try, then. some remedial measures will

[23 MARCH 1993]

(Spesial Provisions) 474
Amendment Ordinance
1993 —negatived

The question arises as
Are we doing

have to be taken.
10 why we arc doing this.
this to bring the multi-nationals, foreign
hands and things like that? 1t is com-
pletely outside  the scope of the Bill. I
want to submit if you evaluate the Bill,
you will find that this is something which
we had started upon long ago. It is not
at the behest of the Wor'd Bank. Please
disabuse your mind of this = impression.
This concept of national power grid is as
old as 1961. We have now been imple-
menting this extremely healthy and whole-
some project. When the world Bank has
given us three hundred and odd million
dollars to the power grid, if the world
Bank says this, this is no charge. As I
have said we will repay the whole thing
with interest. But the question arises if
we had taken a good decision in 1961 and
we need a national transmission system,
with which we are able to feed
power throughout the length and breadth
of the country in an efficient, economic
and reliable manner, there is nothing
wrong in it. T wani lo submit that the
cnergy resources in India  are vunevenly
distributed- With a view to ensuring opti-

mal utilisation of these resources and
supply of power to. all parts of the
country, a policy-decision was taken in

1961 to carry out the power system plan-
ning and operation on a  regional
basis. For this purpose the country was
then demarcated into five regions. In
{981, a decision was 1:hken at the National
Jevel with the concurrence of the various
States to form a National Power Grid.
With this end in view, the Power Grid
Corporation was formed in 1989. The
main objective of this major decision was

to integrate the entire country oun the
power map of India and to facilitate
transfer of power all over the country

ranscending States and regicnal boundari-
es.  With reliability, v-ourity zod economy
the formation of five regional grids and
their integrated operation has proved very
beneficial. The formation of Power Grid
Corporation of India will further help in
not only strengthening the regional power
grid, but will also accelerate the pace of
formation of national power grid by inter-

connecting these regional groups through
the inter-regional tie-lines. This had
bappened way back in 1961, when the

World Bank was nowhere in the picture.
We formed the Power Grid Corporation
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was nowhere in the picture. And  still
you soy that we are doing all this at the
behest of the World Bank This is dis-
information or mis-information of the
worsL type.

While 1 thank the hon. Members, I
submit that the entire criticism of the Bill
is utterly ill-founded. Something  about
which T have not said is about the Tehri.
Dr. Naunihal Singh had asked about it.
1t is outside the scope of the Bill. If he
writes to me, T will lst kim know the
exact status of it.

S SRTEIN SHTE A1gY (SO NaW)
feg & greg-didss &7 gq <A ay
§SFT  gial | ele AifAger fag @ zo
AR F 980 A1 |

THE ViCE-CHAIRMAN (SYED
SIBTEY RAZI) : No. Mr. Mathur. You
seek permission of the Chair. Mr. Mathur,
you are a senior Member. The Minister
has replied. (Interruptionsy No, I am not
permitting. It is too late. I shull first put

the Resolution Moved by Dr. Jinendra
Kumar Jfain, to vote.

The question is ;

That this House disapproves of the
National Thermal Power Corporation
Limited, the National Hydroelectric
Power Corporation Limited and the
. North-Eastern  Electric Power Cor-
poration Limited (Acquisition and
Transfer of Power Transmission Sys-
tems) Ordinance, 1993 (No. 10 of
1993) promulgated by the President
on the 8th Tanuvary, 1993.

The motfion was negatived

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : I shall now piii the
molion moved by Shri N. K. ', Salve (o
the vote of the House.

The question is :

That the Bill to provide in the public
interest for acquisition and iransferc of
power transmission systems .of  (he
three companics and tie righi, title and
intercsi of those companies in the
power f{ransmission system situated in
different parts of India, with a view
to developing the National Power

[RAJYA SABHA]
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Grid to ensure trunsmission of power,
within and across the different regions
of India, on a more scientific, efficient
and economic basis and for matters
connected therewith or  incidental
thereto, as passed by the Lok Sabha,
be taken into considersztion.
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The motion was adopted.

SHRTI SANGH PRIYA GAUTAM
(Uttar Pradesh) : Sir, I am on a point of
order. Dr. Jain has not been asked to
withdraw his Resolution. (Interruptions).

SHRI JAGDISH PRASAD MATHUR :
You had been in a little hurry. You ought
{0 have asked the hon. Member, Dr. Jain,
whether he would . withdraw his Statotory
Resolution. You did not do this. 1t is not
the correct procedure.

UF WIAG 62T ;. g1 AT (FATET)
Sit down.
=t SNEW AW AL g -

But 1 am pointing out that there was a
lapse in the procedure. .. (Inferruptions) ..
1 take a strong objection to what the Mem-
ber has said. He has said, “Sit down”. He
has nmo right to tell me. If the Chair asks
me to sit down, I will do so.

SHRIMATI JAYANTHI NATARAJAN

(Tamil Nadu) : Mathur Saleb, then stand
up.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Mr. Mathur, I request

you to please sit down.

We shall now take up clause-hy-clause
consideration of the Bill.

Clauses 2 to 17 were added io the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

st Wy fwm Ataw : IwEnTEAY
i, ezt S5 &% Q1T FHgar S Fam
5 famto g s ag g ;

s Go ®o Wto WA : T ATGH
aq fqEaT FIHIAT |

s g firg wew : @gq ¥ aareg |

s THo Ao dio @red : HIEAIHA,
fae & gawr w1E waw TEF £



ftugory Resolution

,ocking disapproval of the

Essential Commodities

DR. YELAMANCHILI SIVAIJL:

Vice-Chairman, Sir, the only thine thal
1 wauld like the Minister to ensure is that
the funds do not find their way from the
Corporation which has been created lo
scam and to other securities as was done
carlier.

Another aspeci is  with regard to the
PL ratio. The proposed grid should en-
sure enhancement of the PI. ratio and re-
duction of losses in transmission. [ would
like the Minister to ensure this also.

THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Mr. Salveji, would you
like to react ?

SHRI N. K. P. SALVE : Sir, 1 have al-
ready answered this question

Sir, 1 beg lo move :

Thai the Bill be passed.

The question was put and the motion

was adonted.

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE ESSEN-
TIAL COMMODITIES (SPECIAL PRO-

YISIONS) AMENDMENT ORDINANCE,
1993,

o
(SPECIAL
MENT BILL.,

ESSENTIAL COMMuLa LiES
PROVISIONS) AMEND-
1993.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh) : Mr. Vice-Chairman.
Sr, 1 move the followinz Resolution :—

“That this House disapproves of the
Essential Commodities (Special Pro-
visions) Amendment Ordinance, 1993
(No. 1 of 1993) promulgated by the
President on the 2nd January, 1993.”

Sir, there are reasons for me to move
this Resolution of disapproval.

THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Yes. Please  maintain
order in the House (laterruptions).

DR. JINENDRA KUMAR JAIN :  Sir.
if you can rcstore order in the Housc, 1
can speak.

(23 MARCH (993

Mr.

(Special Provisions)
Amendment Ordirance
1993.—negatived
THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : It is in the process of
being restored. All of you, please ensure
order in the House.
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DR. JINENDRA KUMAR JAIN :  Sir,
as vou know. we are having as many as
24 Ordinances. It has become a habit of
this Government to bypass the authority
of this House (Interruptions).

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Please restore order in
the Housc.

DR. JINENDRA KUMAR JAIN . Sir,
even lhe Minislers are standing and talk-
ing. Is there any decorum in the House ?

THE VICE-CHAIRMAN
SIBTEY RAZI) : Please speak.

DR. JINENDRA KUMAR JAIN: |
will sit down till you restore order.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Please speak. Do not
sit down. I am listening to you. The Chair
is listening to vou.

(SYED

DR. JINENDRA KUMAR JAIN: You
are listening to me. But the ruling party is
not interested. (Imferruptions). What
going on there ?

is

SHRT VIREN J. SHAH (Maharashtra) :
They aie talking with their backs to the
Chair. What kind of an impression are
they creating ?

THE VICE-CHAIRMAN
SIBTEY . RAZI) : Please maintain
in the House.

{SYED
order
Dr. Jain, please proceed.

PDR. JINENDRA KUMAR JAIN : Think
you. Sir.

The point | was trying to make is this.
This country s wedded to  democratic
polity. And, there has been a tradition to
cnact laws here in this House. An ordin-
ance can be issued, but only in unusual
circumstances. On earflier occasions, I
had quoted, from the proceedings of thc
Constituent Assembly, Dr. Bhim Rao
Ambedkar. He has explained under what
kind of circumstances we must bring an
ordinance. |1 ame sorry Lo point out that
bringing an ordinance has become a routine
habit for this Government and we will



